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GENERAL ADMINISTRATION DEPARTMENT
SECTION-A

NOTIFICATION
Shimla-2 the 07" September, 2017
No. GAD-A(F)9-5/2017.—The Governor, Himachal Pradesh is pleased to order that the

holidays as listed in Annexure-I, will be observed as Gazetted Holidays during the calendar year-
2018, in the State of Himachal Pradesh.
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2. In addition to the holidays mentioned in Annexure-1, all Government employees
will be authorized to avail two Restricted Holidays' out of those mentioned in Annexure-III.

3. Holidays listed in Annexure-II are declared Gazetted Holidays for women
employees working in all Government Offices/ Boards/ Corporations/ Educational Institutions
in H.P. These will also be holidays for women employees within the meaning of section 25 of
Negotiable Instrument Act 1881 and also to daily wage women employees.

4. (i) The Deputy Commissioners in the State are authorized to declare two local
holidays within their jurisdiction during the Year 2018 in connection with celebration of important
fairs and festivals in the respective District/ Area.

(if) However, for the offices situated within the Municipal limits of Shimla, two local
holidays will be declared by the State Government after receiving proposal in this regard from the
Deputy Commissioner Shimla and for the rest of the areas of District Shimla, two local
holidays will be declared/ decided by the Deputy Commissioner Shimla as per past practice. For
the Offices of H.P. Govt. situated at Delhi, two local holidays will be declared by the State Govt.
after receiving proposal from Pr. Resident Commissioner, H.P., New Delhi.

5. The holidays listed in Annexure-IV are also declared as gazetted holidays within the
meaning of Section 25 of Negotiable Instrument Act, 1881.

By order,
V. C. PHARKA,
Chief Secretary.
ANNEXURE-I
Gazetted Holidays for the Year -2018
Sr. | Holiday Date Saka Day of week
No.
1. | Statehood Day 25" January, 18 AKA ERA Thursday
1939
Magha 05
2. | Republic Day 26" January, 18 Magha 06 Friday
3. | Guru Ravidas’s Birthday | 31% January,18 Magha 11 Wednesday
4. | Maha Shivratri 14" February, 18 Magha 25 Wednesday
5. | Holi 2™ March, 18 Phalguna 11 Friday
6. | Ram Navami 25th March, 18 SAKA ERA 1940 | Sunday
Chaitra 04
7. | Good Friday 30" March, 18 Chaitra 09 Friday
8. | Dr. B.R. Ambedkar's 14" April, 18 Chaitra 24 Saturday
Birthday
9. | Himachal Day 15" April, 18 Chaitra 25 Sunday
10. | Parshu Ram Jayanti 18" April, 18 Chaitra 28 Wednesday
11. | Budha Purnima 30" April, 18 Vaisakha 10 Monday
12. | Idu'l Fitr/Maharana Pratap | 16™ June, 18 Jayeshtha 26 Saturday
Jayanti
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13. | Sant Guru Kabir Jayanti | 28" June, 18 Ashadha 07 Thursday
(Prakat Diwas)
14. | Independence Day 15" August, 18 Sravana 24 Wednesday
15. | Idu’l Zuha (Bakrid) 22" August, 18 Sravana 31 Wednesday
16. | Janmashtami 3" September, 18 Bhadra 12 Monday
17. | Muharram 21" September, 18 Bhadra 30 Friday
18. | Mahatma Gandhi’s 2" October, 18 Asvina 10 Tuesday
Birthday
19. | Dussehra 19" October, 18 Asvina 27 Friday
20. | Maharishi Valmiki's 24™ October, 18 Kartika 02 Wednesday
Birthday
21. | Diwali 7™ November, 18 Kartika 16 Wednesday
22. | Guru Nanak’s Birthday 23" November,18 Agrahayana 02 Friday
23. | Christmas Day 25" December, 18 Pausha 04 Tuesday
ANNEXURE-II

Gazetted Holidays for the Year-2018 for women employees working in all Government
Offices/Boards/Corporations/Educational Institutions in H.P. These will also be holidays for
women employees under Section 25 of Negotiable Instrument Act, 1881 and also to daily
waged women employees.

Sr. | Holiday Date Saka Day
No.
1. | Raksha Bandhan 26" August, 18 SAKA ERA 1940 Sunday
Bhadra 04
2. | Karva Chauth 27" October, 18 Kartika 05 Saturday
3. | Bhai Dyj 9™ November, 18 Kartika 18 Friday
ANNEXURE-III
Restricted Holidays for the Year-2018
Sr. | Holiday Date Saka Day of week
No.
1. | New Year’s Day 1*" January, 18 SAKA ERA 1939 Monday
Pausha 11
2. | Makar Sankranti/ Lohri | 14" January, 18 Pausha 24 Sunday
3. | Basant Panchami 22™ January, 18 Magha 02 Monday
4. | Swami Dayanand 10" February, 18 Magha 21 Saturday
Saraswati Jayanti
5. | Mahavir Jayanti 29™ March, 18 SAKA ERA 1940 Thursday
Chaitra 08
6. | Easter Sunday 1% April, 18 Chaitra 11 Sunday
7. | Baisakhi 14™ April, 18 Chaitra 24 Saturday
8. | Maha Ashtami 17" October, 18 Asvina 25 Wednesday
9. | Govardhan Puja 8™ November, 18 Kartika 17 Thursday
10. | Guru Teg Bahadur’s 24™ November, 18 Agrahayana03 Saturday
Martyrdom Day
11. | Christmas Eve 24" December, 18 Pausha 03 Monday
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Annexure-IV
Gazetted Holidays for the Year-2018 under Negotiable Instrument Act, 1881
Sr. | Holiday Date Saka Day of week
No.
1. | Republic Day 26" January, 18 SAKA ERA 1939 | Friday
Magha 06
2. | Guru Ravidas’s 31* January,18 Magha 11 Wednesday
Birthday
3. | Maha Shivratri 14" February, 18 Magha 25 Wednesday
4. | Holi 2" March, 18 Phalguna 11 Friday
5. | Annual Accounts closing | 2™ April, 18 SAKA ERA 1940 Monday
Chaitra 12
6. | Budha Purnima 30" April, 18 Vaisakha 10 Monday
7. | Idu'l Fitr/Maharana | 16" June, 18 Jayeshtha 26 Saturday
Pratap Jayanti
8. | Independence Day 15" August, 18 Sravana 24 Wednesday
9. | Idu’l Zuha (Bakrid) 22™ August, 18 Sravana 31 Wednesday
10. | Janmashtami 3" September, 18 Bhadra 12 Monday
11. | Muharram 21" September, 18 Bhadra 30 Friday
12. | Mahatma Gandhi’s 2" QOctober, 18 Asvina 10 Tuesday
Birthday
13. | Dussehra 19" October, 18 Asvina 27 Friday
14. | Diwali 7™ November, 18 Kartika 16 Wednesday
15. | Guru Nanak’s Birthday | 23™ November,18 Agrahayana 02 Friday
16. | Christmas Day 25" December, 18 Pausha 04 Tuesday
LOCAL AUDIT DEPARTMENT
NOTIFICATION
Dated the 7" September, 2017
No. 1-255/74-Fin (LA)Vol-9-5533.—On the recommendation of the Departmental

Promotion Committee, the Governor, Himachal Pradesh is pleased to promote Shri Mohinder
Kumar, Section Officer (Class-II-Gazetted) of Local Audit Department, H.P. presently working in
the pay band of ¥10300-34800+5000 Grade Pay to the post of Assistant Director/Assistant
Controller (Class-IGazetted) in the pay band of Rs. ¥15600-39100+5400 Grade Pay with
immediate effect.

Consequent upon the above promotion the following transfers are hereby ordered:—

Committee, Mandi

Headquarter at Shimla
against vacant post

Sr. Name of the From To Remarks

No. officer

1. | Shri Mohinder Kumar, | RAS, Agriculture | For audit of various | TA/TTA/Joining
Section Officer Produce Market | institutions with | Time will be

admissible to Shri
Mohinder Kumar
as per rules.
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2. | Shri Ajit Singh, Section | RAS, Himachal | RAS, Agriculture | No A/TTA/
Officer Pradesh University, | Produce Market | Joining time will
Shimla-5 Committee, Mandi | be admissible to

against Sr. No. 1. Shri Ajit Singh.

Shri Mohinder Kumar may submit his option for fixation of pay under Rule FR-22(1)(a)(i)
within one month from the date of issue of this notification and will remain on probation for a
period of two years.

By order,
Sd/-
Additional Chief Secretary (Finance).

INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla-02, the 5" September, 2017

No. Ind-1I-(F)6-18/2013.—In continuation to this department Notification of even no.
dated 24.08.2013, the Governor, Himachal Pradesh is pleased to amend clause 10.2, 10.4 & 10.10
of Himachal Pradesh Mineral Policy, 2013 and clause 7 of Annexure-A i.e. River/Stream Bed
Mining Policy Guidelines for the State of Himachal Pradesh, in order to comply with the order of
Hon’ble High Court, Himachal Pradesh in CWPIL No. 17 of 2016, as a proactive and preventive
measures to curb illegal mining in the State.

The clause 10.2 shall be substituted, namely:—

“10.2 The Forest Department being the custodian of forest land should play proactive role
to protect their land from illegal mining by lodging FIR against the offenders. It shall also
be ncumbent on the concerned Department whose public property is damaged or caused to
be damaged by illegal mining to file First Information Report (FIR) with Police for
damaging public property besides filing case of illegal extraction in the competent court of

>

law”.
The clause 10.4 shall be substituted, namely:—

“10.4 The Transit Pass issued by the concerned Mining Olfficer to every vehicle carrying
mineral to other States should be properly checked at the multi-purpose check post/barriers
established at the Inter-State boundaries to prevent illegal transportation of minerals”.

The clause 10.10 shall be substituted, namely:—

“10.10 In order to review the action taken by all the duty holders to whom powers has been
delegated to check illegal mining the respective Deputy Commissioners shall hold quarterly
meetings of all duty holders to review the action taken by them to curb illegal mining. In
order to have an effective control over the illegal mining, the unauthorized roads vulnerable
for illegal mining activities shall be identified to plug these roads with the help of Police
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and District Administration. The action taken for plugging the unauthorized roads for
illegal mining activities shall also be reviewed in the meeting and the proceeding of the said
meeting shall be submitted to the Director of Industries/Government of Himachal Pradesh
regularly”.

The Clause 7 of Annexure-A i.e. River/Stream Bed Mining Policy Guidelines for the State
of Himachal Pradesh shall be substituted, namely:—

“All the potential mineral bearing river beds shall be identified and be incorporated in the
Survey Documents of all respective districts by the Geological Wing, Department of
Industries Himachal Pradesh in consultation with District Environment Impact Assessment
Authority (DEIAA) as per the provisions contained in the notification dated 15.01.2016
issued by the Ministry of Environment, forest and Climate Change, Government of India
and the survey document shall be prepared as per the provisions contained in the said
Notification”.

By order,

ANURADHA THAKUR
Pr. Secretary (Industries).

INDUSTRIES DEPARTMENT
A-Section

NOTIFICATION
Shimla-171002, the 8" September, 2017

No. Ind-A(B)6-5/2008.—The Governor, Himachal Pradesh is pleased to order transfer and
posting of following Mining Officers, with immediate effect:—

Sr. Name of Mining Officer From To
No.

1. Sh. Harvinder Singh Mining Office, Bilaspur Mining Office, Chamba
(with  TTA/T)  against
vacancy.

2. Ms. Bindiya Rani Under order of transfer | Mining Office, Bilaspur

from Mining Office, Kullu | (with TTA/JT) against Sr.
to Mining Office, Chamba | No.1.

The above officers are directed to report for duty at their new place of posting within 07
days and submit joining report to this Department as well as to the Director of Industries.

By order,
Sd/-
Principal Secretary (Industries).
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HIGHER EDUCATIOM DEPARTMENT

NOTIFICATION

Shimla-2, the 4" September, 2017

EDN-A-Ka (1)-20/2017.—The Governor, Himachal Pradesh is pleased to order to create
the Teaching and Non-Teaching posts for newly taken over College namely Government Degree
College, Chintpurni, Distt. Una, H.P., as under:—

Teaching and Non-Teaching Staff

Sr. No. Category No. of Pay Scale
posts

1. Principal 01 Rs. 37400-67000+GP 10000

2 Asstt. Prof. English 01 01 Rs. 15600-39100+GP 6000 (For
Regular appointee) Rs.
15600+6000=21600 PM (for contract
appointee)

3. Asstt. Prof. Hindi 01 -do-

4. Asstt. Prof. Maths 01 -do-

5. Asstt. Prof. Pol. Science 01 -do-

6. Asstt. Prof. History 01 -do-

7. Asstt. Prof. Sanskrit 01 -do-

8. Asstt. Prof. Economics 01 -do-

9. Asstt. Prof. Commerce 02 -do-

10. Superintendent G-II 0101 | Rs. 10300-34800 + GP 4800

11. Senior Asstt. Rs. 10300-34800+GP 4400

12. Clerk 02 5910+GP1950 = 7880 PM
For contract appointee

13. Assistant Librarian 01 Rs.5910-20200+GP 2400
(for regular employee)
Rs.5910+2400=8310/-PM
(For contract appointee)

14. Peon 03 Daily wage basis

15. Chowkidar 02 Daily wage basis

16. Sweeper 01 Part time basis (two hour in a day).

Total . . 21 —

By order
A.J.V. PRASAD,
Addl. Chief Secretary (Hr. Edu.)
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AT Y9 O 9D faHET

RMAe—2, 28 3R, 2017

AT : G9—T—(3)—44 / 99.—ITHAMES TR & qIUTS, YRA & WAL & A1 309 &
Rd ERT UG KAl BT YANT &R U, [RAMS UQe Al Hal A-RT & WReT ¥, f2arad
U3 AT U4 O 9@ 9T H JaR e, a1, Sofi-11 @ReEE) & 98 & foy 34
SR & Heli e JUE——"d" & ATAR Wl iR Ur=fT 99 99rd 7, srerfq—

1. ¥ TMm SR uR®—(1) 9 FREl $1 W T Eed e gae v oA
G 9T, TER 9ed de—11, @111 QROUd) 9l iR gr=ifa =94, 2017 g |

(2) ¥ o A, fRAMEe Uel | USRI By S & dRg | 9ged 8T |

2. fRE iR wgfqai—(1) IRRgE-T §& 49—V (3)—44 /99 TANRI 10—12—2008
RT MERIfId feArael Ucer A= gd o9 §9a fa9IT diotaer 3ifavex (31ofi—111, sRmeidfd) i
3R wr=fa fH, 2008 &1 YaggRT ARE favar orar © |

(2) W FRET @ 80 gU W Sudad Iu— 2.(1) & 9 59 UdR FRRYA sl @
3N @1 T3 pre MYfaa, a1 a1 FRaE 79 FEl & e At w5 # @ 18 Fweh g |

ST §IT,
FARIRT / —
T A, (a1 Ud 59 9D),

SUTRI—"F"

A <9 I U@ o 9Wa fMTT # TR 9se 911 Sofi-1 (GREE) &
g & forg ot &k w=far fom

1. U Bl IH—IIR 8D Ts—II
2. U& ¥ @ — 37 ()

3. THROT— T—I1 RRSUA)

4. daEH—— (i) frafa ggeRal & fog 0 dve:
T 5910—20200 ST T 1950 /— Us U |

(i) fdeT R FgE eHear) & oy Sudfer:
™ AT 15—% H QY Y &R & AJAR T 7860 /— FIHN |

“TIF" g AT “IAIA" UG —l[] 7ol |
At it & forg smg— 18 9 45 av

wReg Wl 9l fhy S arel @fdadl & forg o oMy W, gl a1 |iaer & MR R
Frgad @faqal aftd, ugdl 9 &€ SRR &1 ¥ar #§ Ia il &1 arp 781 gnft -

o o
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W] I8 IR b afe def ar dfder & ameR W Fged fear mar speli g9 w9 A
fFgfad &1 IR @1 AP Mg P 8 AT B, O 98 SHD! U ded I Afdel W Bl T
Ffda & eror fafed omy # Rifdeliaxr &1 u= 781 8 -

R I8 AR b U oMy AT W, g Sl /g Sl / @fdddl @
=T wat & fory, 99 fawR a@ Rifdrefiaxer foar Srom frar @ ffeed uee IRaR @
AR A7 {42y 3rQer (3maen) & fefie ey ©

TR I8 AR AT [ AR ufeets Aaex Al don W Maril & S9arRal ®f, S U
ufeter Faer el dorn @R Feril & IRMe Toq & 99y U dfedd dAdex frHl /@
Aol # e 9 [ RN HHAN o, Wl wdl & forg g Wi # R & Rarad ergEma
B ST Sl ARBNT PHAIRGT DI aged & | WA Rar, qenfd ufede deaex el /@
Ferl & U BHARIg Bl 3 T8l 8RN Sl deawdlq U Rl /W@ el gRT Fga
fhy U o1 /fpw Ty ¥ 3R S ufedd Wder Tl /@R Ferl @& RS Ted & e T
T /<@ ey @7 et | aifaw wy A smAford fhy v € /by w9 |

fewor —dtel Wl & fog amy A @1 oFT 99 Y & uod e | @l g forH
g (TSl) BT MMdeT I A @ fory, genRerfa, fasnfua fear ar @ ar fAareererai @t

sifRgfaa fam mr 7 |

7. eh ot fer oM g @ (@fe) @ fon st Eew e ek s
IEAY—~() rfard SEar(@).— (i) fell Ar=rar Ut et Rrem 9 | <adi @ uReT St @
8l

(i) fEATEel Ueer WRGR gRT AT U fhsdl AR & gelagri-ad a1 Xfear &k Srdn.
P ¢S H T qUT A BRI BR B of i T (S o |

(@) IE- I rEAN AT eI @ wfedl, Afoal iR aiferal &1 9 SR udwr H
faemme faftre il & Fgfdd & oy Sugadn |

8. Wl it Yy oM arar afew (afdmal) @ fow AT oy sk Afdre sEa wid
fdqal o ey BRfY a1 78

Y —— I &l |

Af&H EAT—T e |

9. uRdiem &1 s@f®, It FIE B— (&) 3T 99, NdT UF 99 J MRS VAT 3iR srafdr

% foru fowaRr fhar S Ao 99 we™ ey a9y aRRufaal § ik orRuil & falRag §
SfAfIRIT PYb ey T |

(@) dfder & MER R, JAET & JER R YT @R, AffEiiar & uwerq gare
TR 3N AT W PIs gRIer &l 8l |

10. HAT & ggfy: Wt AEY SR W W/ devsive /RIFmRYT g§RT iR fafie
UEdl §RT R oM a7l U< (Ui) @ gfoRraar—eraufaera el <t gy, genRerfa, fHafia
IR TR IT AT & JMUR TR AT gRT, VAT 7 89 R JHvsHIE JUR TR |

11. WY/ ADrshve /RFERRET §RT Hdl & g § 9 A @) R
M/ APrvedve /WRIFFRY fhdT ST —To0 IRAR /P ORAGR & g far & 9
39 UG & IHOY Id9AF H BRI USRI § F AHUSHIC & MR WX |
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12. i fewrfa g==fa afafa e 8 o SEer Svae—dr] T8 |

13. 9l &= A o9 Rl & e wewr O Jar s 3 w_ewet fear
ST —4T fafy gy emuferd &7 |

14, R Wit @ forg e smem—fH Jar a1 e R Fygfad & fow snaedi @t
YR BT ARG BT ffard & |

15. el Wl gRT U8 R e @ fog aga——deh wdl & w4 ue R fgfea &
fog =94, 39 Ml | dora uRRre—1 | Jon RAfNfde qeies & uyverq foRed wier &
TOIAET & MR W fBar S a1 e RHEe Uesl $9an! a9« JR—[RT A1 31 9l
JIDBRIT / YTISHROT VAT HRAT IMATIh IT FHAE A ol 549 =99 | Feori= uRR¥e—1 § o
faffde qeaied & uvar faRad odiem & YOO & Qe A1 Yd H ool g Vel uNieln
(@S UBR @)/ faRed wer a1 @MaEiNe WRieT /ARIRG W & IR AEHR /
Ifdaa W & MR W fhar e, Ri¥eT R/ ureddhA nfe, JeRRefd, amaa uesr
AN FIT RN AT 3T Al JAMTHRT / YTRIHROT FIRT fFeITRa fwar g |

15—% dfdar Fgfda g™1 us W Agfad & forw sgd.—sa @i 4§ &0 a9 & 81 8¢
A1 g R Afderss Fyfaaar e fay Ty Fewesr &R odl & seged= o Seft —

() HHeaT—(®) 39 UiforRil & N BArad Uae ol Ud SF §9a a9 4, JaR
HeI® Ue—I1 Pl HAST & MR R YRS § U ay & oIy Smar Qi 57 auigay e
TR AR N IMET ST T

=] Afder Ey # quigay R WRGRIRer/FdeRer & oy ARy [AvrTedsr a8
THIOT U SR BT AfdaT R Fgad afdd @ dar iR STeRV 9¥ & SR A<iNod 8T
2 3R ad I IFDT |fAT B afy Tdred / fAwaiRa @ Sme |

(@) g &1 fRAmEe U HHAR 999 AT S HrEeT § AML—ewd, - Ud o=
S T, f2arere geer Rad us (9sl) &1 | & MR R 4R & oy ISR BT AFAGH
U AR @ GIE JAUAT DI ARG WAl AMHROT Aiq fRAMEA UQel ARl T N,
BHRYR & FHET T |

() = $9 Wl IR Ut Al | At ur=an wal & oaR fhar S |

(1) HfasTHsd SUARIL—fIaT & MR WR FRgH UaR Aerd ds—I1 & T 7,860/ —
P R Y I AETEHS IBF (S U 998 & gAaH O TS U & SRIeR 81 Ui e @l
STeEY | afe wfaer § e 9 | e @ delad @I o ® A ygErdadt 9 /quf @ forw
Afdaread Uil ¥ %236/— (U8 & dUS B FAGH O TS U BT O URRE) o IHA
s gfg & wY H ST P AT |

(1) Frgfad / Srgemes aMEeRL.—eed, a1 vd o9 99s 9T, f2amee gew
fFfad ofiR e wfrery 8 - |

(V) === ufsbar—Ae <l & 99el 9 9g R Fgfed & oy =99, 37 sl 9 el
gRRre—1 # Jor faffde & Hegiea e & [omTer e forkad udier & IO & 3R
w® e omom o Ife, vonRufa, fRume U9l $HaNl W™ MANT AT 3T Wl
JIAHROT / UTTSHROT AT HRAT SMEaeTd T FHEE A 39 98 9 Ford uRfR¥re—1 § gen
faffde qeaied & uvar faRed wiem & UMV & Q& A1 Yd H ol I3 Bedl uRiel
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(@S geR @) /faRad wenr a1 AaeiRe wRiell / IRIRG R0 & JTIR  FIEhR /
T WA & IR TR fHar e, e W)/ UIgashd AMS, ARG Wl SHEHRUT Jfefiq

feHTerel Uel BHER) T AT, BAIRYR gIRT eI fbar ST |

(V) dferere Mgfeaal @ ford aaw Sffa—orf wg wdl aiffavor qfq fRarad
UST HHANT T RN, TIRPR §RT FHI—AAT TR 3T HI WY |

(VI) SRR——-argeff &I 999 & UZarq 391 Al | Hel'e IuEE—""" & AR BRR
EATETRT HRAT BT |

(VI )ﬁwaﬁ?mﬁ——()wﬁma%mﬂ?wﬁwwﬁﬂaﬁ?mao/ gfoHE &1

R A R AfETHe B9 (S U 998 & REdH O IS U @ SRIER B8R Uiaer daw @l

\—rrr@ﬁ|H|qq1q?|~1gcmwlwaﬁmwaﬁ/aﬁﬁfﬁﬁnﬁﬁm—%ﬁwﬁizss/ (Ie

@ U dUs BT RAqH SMT U U HT A9 URIRR) B 69 1 difie ghg BT HaR BN 3R 3
DS AEdE TGRS S IRS /Fg9 Ja+ snfe 81 fear g |

(@) wfder W fgad aafed o a1 Qoiaar sRml R R 8rf | afe wfder w e
AR BT HRAUTAT /3RO Sp A8l Uil SIam 2 o Fgfaa wdafya (@) by o9 & fog
ST B |

(1) HfaeT R e I T delvex a9 H T J19 B JaT [ dRA & 9eaq Uh (o
D AHRAD JdPe, & & & RAfbear s@drer iR g 9 & AUy /@l &1 ghar
BRI /BRI | &1 W HH Slifdd dTeiel arell dfdar R Fgad Afgar & Ue Al Ui &9 &1 ugfa
aHre foar ST |FebdT | fdaT R g Aol HHanl g Hal & SR, THU 8 S ded
U PRI DI G- ¥, UIierehd Ffdhedr sfEdRl gRT SRl YHIOT U3 U $R IR Uare faq
q IFRIE UG 3radrer (Sifad aeat & W &l faar ey famm) & forg +ff gder eFfi| a8
fafecar gfigfd sk Tatodiowio snfe & forw swarR T8 8rm /81T | |fasr W fFgaed afd &t
ST & R 31 {6l UBR & DIS AR N el a1 |

I MMBRHAD ATHTe], AT adrer IR AT BT T Felvex ay ddb id
B S F&HT 3R SRIHT Helvsk a¥ & ol Sm=iid =181 v S |

(@) Fa=® PRI & rgaeT & (99T o (SYC)) W IFRgRd AguiRerad | wW&d: &
JfaeT &1 e (FHTH )ﬁwww&rmﬁzﬁﬁm?ﬁﬁww%@mﬂwwaﬁm
(SYSY) ¥ sFRgRd JguiReld & Broma |ider R Fgad «afdd & FI==or ¥ qeR 8l S8
ﬁwﬁ?ﬁwaéqmﬁﬁﬁawaﬂﬁwwmwﬁﬁﬁaﬁm ﬁﬁlﬁﬂﬁﬁs‘ﬂ
99d FHY R e WEeR] I Giad dRO s8R | Iy e R Fged Jfdd doie
(SICY) ¥ SruReIfc 7 U o/l & foly WiISTH® YA &I 8HaAR el BT

W] SU AR & Udferd el & AR, ffdear ARl gR1 o fby g
IR / 3R YAT—UF DI U HRAT BT |

(S) dfdar & MR W Fygad gegrl a1 AR & U @IH IR b a9 &1 Hridrd
quf R ORI Bl JMAaeIHAT & SMUR WR IR R U & g a1 981 W WemEae MR W)
T AT MU BT AR 8 UTH 81T |

@) Fafa el B R /ARG FRfbear qaril ¥ /Ul IR FH0—93
URId BRAT BRI | dRE AW ¥ 3fUd THadl Al Wl udd M 9@ Rl R W
Iqugad WA oo | Ot ARen srweff a1 fevft wited fufeear ftreRY / cgaarht g
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9.
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arferat @ SuRerfa #
1.

QIEICIFRURRLD)

(™ @ 91 ua )
(faha geToR & TRER)

[AUTHORITATIVE ENGLISH TEXT OF THIS DEPARTMENT NOTIFICATION NO. PUB-4 (3)-
44/99, DATED 28-08-2017 AS REQUIRED UNDER ARTICLE 348(3) OF THE CONSTITUTION
OF INDIA]

INFORMATION & PUBLIC RELATIONS DEPARTMENT
NOTIFICATION

Shimla-2, the 28" August, 2017

No. Pub-A (3)-44/99.—In exercise of the powers conferred by proviso to Article 309 of the
Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal Pradesh
Public Service Commission, is pleased to make the Recruitment and Promotion Rules for the post
of Publicity Assistant Grade-II (Non-Gazetted) in the Information and Public Relations
Department, Himachal Pradesh as per Annexure-"A" attached to this notification, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Information & Public Relations Department, Publicity Assistant, Grade-II, Class-IIT (Non-
Gazetted), Recruitment & Promotion Rules, 2017.

(2) These rules shall come into force from the date of publication in the Rajpatra, Himachal
Pradesh.

2. Repeal and saving.—(1) The Himachal Pradesh, Department of Information and
Public Relations, Project Operator, Class-III (Non-Gazetted) Recruitment and Promotion Rules,
2008 notified vide this Department Notification No. Pub.-A(3)-44/99, dated 10-12-2008 are hereby
repealed.

(2) Notiwithstanding such repeal, any appointment made or anything done or any action
taken under the rules so repealed under sub-rule 2(1) supra, shall be deemed to have been validly
made, or done or taken under these rules.

By order,
Sd/-
Chief Secretary (I&PR).
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"ANNEXURE-A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF PUBLICITY ASSISTANT
GRADE-II, CLASS-III, (NON-GAZETTED), IN THE DEPARTMENT OF INFORMATION &
PUBLIC RELATIONS, HIMACHAL PRADESH

1.

2.

Name of the post.— Publicity Assistant Grade-II
Number of post.— 37 (Thirty Seven)
Classification.— Class-III (Non-Gazetted)

Scale of Pay.— (i) Pay Band for regular incumbent:
Pay Band X 5910 -20200 +X1950/- Grade Pay

(i1)) Emoluments for contract employee:
< 7860/-P.M. as per details given in Column 15-A.

Whether “Selection” post or “Non-Selection” post.—Not applicable
Age for direct recruitment.—Between 18 and 45 years,

Provided that the upper age limit for direct recruits will not be applicable to the
candidates already in service of the Government including those who have been
appointed on adhoc or on contract basis:

Provided further that if a candidate appointed on adhoc basis or on contract basis had
become overage on the date he/she was appointed as such, he/she shall not be eligible
for any relaxation in the prescribed age-limit by virtue of his /her such adhoc or
contract appointment:

Provided further that upper agelimit is relaxable for Scheduled Castes/Scheduled
Tribes/Other categories of persons to the extent permissible under the general or
special order (s) of the Himachal Pradesh Government:

Provided further that the employees of all the Public Sector Corporations and
Autonomous Bodies who happened to be Government servants before absorption in
Public Sector Corporations/Autonomous Bodies at the time of initial constitution of
such Corporations/ Autonomous Bodies shall be allowed age concession in direct
recruitment as admissible to Government servants. This concession will not, however,
be admissible to such staff of the Public Sector Corporations/Autonomous Bodies who
are/were subsequently appointed by such Corporations/Autonomous Bodies and who
are /were finally absorbed in the service of such Corporations /Autonomous Bodies
after initial constitution of the Public Sector Corporations /Autonomous Bodies.

Note.—Age limit for direct recruitment will be reckoned on the first day of the year in
which the post(s) is/are advertised for inviting applications or notified to the Employment
Exchanges, as the case may be.

7.

Minimum educational and other qualifications required for direct recruit(s).—(a)

Essential Qualification(s).—(1) Matrict from a recognized Board of School Education.
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(i) 2 years National Council for Vocational Training (NCVT) Certificate in the trade of
Electronics or Radio & T.V. from an Institution recognized by the Himachal Pradesh
Government.

(b) Desirable Qualifications.—Knowledge of customs, manners and dialects of
Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing
in the Pradesh.

8. Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promotee(s).—Age.— Not applicable.

Educational Qualification.— Not applicable

9. Period of probation, if any.— Two years subject to such further extension for a
period not exceeding one year as may be ordered by the competent authority in special
circumstances and reasons to be recorded in writing.

(b) No probation in the case of appointment on contract basis, tenure basis, re-
employment after superannuation and absorption.

10. Method(s) of recruitment, whether by direct recruitment or by promotion,
secondment, transfer and the percentage of post(s) to be filled in by various methods.—100%
by direct recruitment on a regular basis or by recruitment on contract basis, as the case may be,
failing which on secondment basis.

11. In case of recruitment by promotion/secondment/transfer, grade for which
promotion/secondment/transfer is to be made.—On secondment basis from amongst the
incumbents of this post working in the identical pay scale from other State Government / Central
Government Departments.

12. If a Departmental Promotion Committee exists, what is its composition?.—Not
applicable.

13. Circumstances under which the H.P.P.S.C. is to be consulted in making
recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of merit of
written examination followed by evaluation as specified in Appendix-I appended to these rules, or
if the Himachal Pradesh Public Service Commission or other recruiting agency/authority, as the
case may be, so consider necessary or expedient on the basis of merit of written examination
followed by evaluation as specified in Appendix-I appended to these Rules, preceded by a
screening test (objective type) or practical test or skill test or physical test, the standard / syllabus,
etc. of which, will be determined by the Himachal Pradesh Public Service Commission/other
recruiting agency/authority, as the case may be.

15-A.—Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these Rules, contract appointments to the post will be made
subject to the terms and conditions given below:—
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(I)  CONCEPT.—(a) Under this policy the Publicity Assistant Grade-II in the Department
of Information & Public Relations, Himachal Pradesh will be engaged on contract basis initially for
one year; which may be extendable on year to year basis :

Provided that for further extension /renewal of contract period on year to year basis, the concerned
Head of Department (HOD) shall issue a certificate that the service and conduct of the contract
appointee is satisfactory during the year and only then the period of contract is to be renewed
/extended.

(b) POST FALLS WITHIN THE PURVIEW OF HPSSC.—The Director, Information
& Public Relations, Himachal Pradesh, after obtaining the approval of the Government for filling
up the vacant post(s) on contract basis will place the requisition with the concerned recruiting
agency i.e. Himachal Pradesh Staff Selection Commission, Hamirpur.

(c) The selection will be made in accordance with the eligibility conditions prescribed in
these Recruitment & Promotion Rules.

(I) CONTRACTUAL EMOLUMENTS.—The Publicity Assistant Grade-II appointed
on contract basis will be paid consolidated fixed amount @ I7,860/- P.M. (which shall be equal to
minimum of the pay band + grade pay). An amount of ¥236/- (3% of the minimum of pay band
plus grade pay of the post) as annual increase in contractual emoluments for the subsequent year(s)
will be allowed if contract is extended beyond one year.

(III) APPOINTING/DISCIPLINARY AUTHORITY.—The Director, Information &
Public Relations, Himachal Pradesh, will be appointing and disciplinary authority.

(IV) SELECTION PROCESS.— Selection for appointment to the post in the case of
contract appointment shall be made on the basis of merit of written examination followed by
evaluation as specified in Appendix-I appended to these rules, or if considered necessary or
expedient on the basis of merit of written examination followed by evaluation as specified in
appendix-I appended to these rules, preceded by a screening test (objective type) or practical test or
skill test or physical test, the standard/syllabus, etc. of which , will be determined by the concerned
recruiting agency i.e. Himachal Pradesh Public Service Commission/Himachal Pradesh Staff
Selection Commission Hamirpur/other recruiting agency/authority, as the case may be.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—As
may be constituted by the concerned recruiting agency i.e. the Himachal Pradesh Staff Selection
Commission, Hamirpur, from time to time.

(V) AGREEMENT.—After selection of a candidate, he/she shall sign an agreement as per
Annexure-“B” appended to these Rules:

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ I7,860/- per month (which shall be equal to initial of the pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount @ 3236/- (3% of
the minimum of the pay band plus grade pay of the post) for further extended years and no other
allied benefits such as senior/selection scales etc. will be given.

(b) The service of the contract appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory.

(c) The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days medical leave and 5 days special leave, in a calendar year. A female
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contract appointee with less than two surviving children may be granted maternity leave for 135
days. A female contract appointee shall also be entitled for maternity leave not exceeding 45
days(irrespective of the number of surviving children) during the entire service, in case of
miscarriage including abortion, on production of medical certificate issued by the authorized
Government Medical Officer. A contract employee shall not be entitled for medical re-
imbursement and LTC etc. No leave of any other kind except above is admissible to the contract
appointee:

Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

(d) Unauthorized absence from the duty without the approval of the controlling officer
shall automatically lead to the termination of the contract. However, in exceptional cases where the
circumstances for un-authorized absence from duty were beyond his/her control on medical
grounds, such period shall not be excluded while considering his /her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well in time. However, the
contract appointee shall not be entitled for contractual amount for this period of absence from duty :

Provided that he/she shall submit the certificate of illness / fitness issued by the Medical Officer, as
per prevailing instructions of the Government.

(e) An official appointed on contract basis, shall be eligible for consideration for transfer
after completion of three years of service on need basis and against vacant posts or wherever
required on administrative grounds.

(f) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate will be re-examined for
the fitness from an authorized Medical Officer / Practitioner.

(g) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counterpart official at the
minimum of pay scale.

(h) Provisions of service rules like FR SR, Leave Rules, GPF Rules, Pension Rules &
Conduct Rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this column.

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination.— Not applicable

18. Power to relax.— Where the State Government is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax any of the provision(s) of these Rules with
respect to any Class or Category of person(s) or post(s).
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APPENDIX-1
FOR CLASS-III POST

WRITTEN TEST
[Percentage of marks obtained in written examination to be calculated
out of 85 marks. For example, a candidate getting 50% marks in written
examination will be given 42.5 marks].

85 Marks

Evaluation of candidate to be made in the following manner:—

1) Weightage for the minimum educational qualification,
prescribed in the Recruitment & Promotion Rules. =2.5 Marks

[Percentage of marks obtained in the educational qualification would be
multiplied by 0.025. For example, an individual has secured 50% marks
in the required educational qualification, he/she will be allowed 1.25
marks (50x0.025=1.25)]

(i1) Belonging to notified Backward Area or Panchayat, as the case
may be =01 Mark

(iii))  Land less family/family having land less than One Hectare to be
certified by the concerned Revenue Authority =01 Mark

(iv)  Non-employment Certificate to the effect that none of the family
members is in Government/Semi-Government service
=01 Mark

v) Differently  abled persons with more than 40%
impairment/disability/infirmity =01 Mark

(vi)  NSS (atleast one year)/certificate holders in NCC/The Bharat
Scout and Guide/ Medal winner in National Level sports
competitions. =01 Mark

(vii) BPL family having annual income (from all sources) below
% 40,000/- or as prescribed by the Government from time to time

=02 Marks
(viii)  Widow/divorced/destitute/single woman. =01 Mark
(ix)  Single daughter/Orphan =01 Mark

(x) Training of atleast 6 months duration related to the post applied
for from a recognized University/Institution =01 Mark

(xi)  Experience upto a maximum of 5 years in Government/Semi-
Government Organization relating to the post applied for (0.5
marks only for each completed year) =2.5 Marks

15 Marks
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ANNEXURE-“B”

Form of contract/agreement to be executed between the Publicity Assistant Grade-1I and the
Government of Himachal Pradesh through Director, Information & Public Relations

This agreement is made on this ............... day of ............. in the year .............
between Sh./Smt. ... s/o/d/o Sh. ... r/o
........................... Contract appointee (hereinafter called the FIRST PARTY), and the
Governor of Himachal Pradesh through Director, I&PR, Himachal Pradesh (here-in-after called
the SECOND PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Publicity Assistant Grade-II on contract basis on the following
terms & conditions:

1. That the First Party shall remain in the service of the Second Party as a Publicity
Assistant Grade-II for a period of one year commencing on day of
and ending on the day of: . It is specifically mentioned and agreed upon
by both the parties that the contract of the FIRST PARTY with SECOND PARTY
shall ipso-facto stand terminated on the last working day i.eon ...........................
and information notice shall not be necessary:

Provided that for further extension/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory
during the year and only then the period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be I7,860/- per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found satisfactory.

4. The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days medical leave and 5 days special leave, in a calendar year. A
female contract appointee with less than two surviving children may be granted
maternity leave for 135 days’. A female contract appointee shall also be entitled for
maternity leave not exceeding 45 days’(irrespective of the number of surviving
children) during the entire service, in case of miscarriage including abortion, on
production of medical certificate issued by the authorized Government Medical
Officer. A contract employee shall not be entitled for medical reimbursement and LTC
etc. No leave of any other kind except above is admissible to the contract appointee:

Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

5. Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional
cases where the circumstances for unauthorized absence from duty were beyond
his/her control on medical ground, such period shall not be excluded while considering
his/her case for regularization but the incumbent shall have to intimate the controlling
authority in this regard well in time. However, the contract appointee shall not be
entitled for contractual amount for this period of absence from duty:
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Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

An official appointed on contract basis who has completed three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over. The
women candidates should be re-examined for fitness from an authorized Medical
Officer/ Practitioner.

Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as are applicable to his/her regular counter-
part at the minimum of pay scale.

The employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s) .

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first above written.

IN THE PRESENCE OF WITNESS

1.

(Name and full address)

2.

(Name and full address) SIGNATURE OF THE FIRST PARTY

IN THE PRESENCE OF WITNESS

1.

(Name and full address)

2.

(Name and full address) SIGNATURE OF THE SECOND PARTY

g Il HEd FHTEdt yor #ofl, aedia qretraia), frar wvel (o wo)

e /R ¢ 30 /2017

s A M YA S v, a9 GRell, S0 Hersvll, dedid drerdie), e 7uey

(fRo wo) |
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SATH ST1dT

farg —=og Rare § 99 ol aN |

s A M YA S Ao, Fardl 19 GRell, S0 Hersvll, dedid drerdie), e 7uey
(2o W0) &1 U SMIGH—Ud #I UU—UF $H I & A1 [OIRT & b IAD Q1T BT A 9= dd
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi, H. P.

In the matter of :—

1. Shri Pushap Raj s/o Dharam Singh s/o Sh. Sukh Ram, r/o Village Nihal, P.O. & Tehsil
Sadar, District Bilaspur, H. P.

2. Smt. Renu d/o Sh. Bajan Singh Bhandari, r/o H. No. 89/22 Mahkaionpura Kapurthala,
Tehsil & District Kapurthala, Punjab .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Shri Pushap Raj s/o Dharam Singh s/o Sh. Sukh Ram, r/o Village Nihal, P.O. & Tehsil
Sadar, District Bilaspur, H. P. and Smt. Renu d/o Sh. Bajan Singh Bhandari, r/o H. No. 89/22
Mahkaionpura Kapurthala, Tehsil & District Kapurthala, Punjab (at present Wife of Shri Pushap
Raj s/o Dharam Singh s/o Sh. Sukh Ram, r/o Village Nihal, P.O. & Tehsil Sadar, District Bilaspur,
H. P.) have filed an application alongwith affidavits in the court of undersigned under section 15 of
Special Marriage Act, 1954 that they have solemnized their marriage on 02-07-2016 according to
Hindu rites and customs at Bhima Kali Temple Mandi, District Mandi, H.P. and they are living
together as husband and wife since then. Hence, their marriage may be registered under Special
Marriage Act, 1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 23-09-2017 after that no objection will be entertained and marriage will be
registered.

Issued today on 22™ day of August, 2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi, H. P.

In the matter of :—

1. Sh. Harish Kumar s/o Shri Hukam Chand, Village Kufri, P. O. Nagchala, Tehsil Balh,
District Mandi, H. P.

2. Smt. Lata Kumari d/o Sh. Annant Ram, r/o Village Chaugan, P. O. Bhangrotu, Tehsil
Balh, District Mandi, H.P. at present wife of Sh. Harish Kumar s/o Shri Hukam Chand,
Village Kufti, P. O. Nagchala, Tehsil Balh, District Mandi, H. P.

.. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Harish Kumar s/o Shri Hukam Chand, Village Kufri, P. O. Nagchala, Tehsil Balh,
District Mandi, H. P. and Smt. Lata Kumari d/o Sh. Annant Ram, r/o Village Chaugan, P. O.
Bhangrotu, Tehsil Balh, District Mandi, H. P. at present wife of Sh. Harish Kumar s/o Shri Hukam
Chand, Village Kufri, P. O. Nagchala, Tehsil Balh, District Mandi, H. P. have filed an application
along with affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 28-04-2017 according to Hindu rites and customs at
Village Chaugan, P. O. Bhangrotu, Tehsil Balh, District Mandi, H. P. and they are living together
as husband and wife since then. Hence, their marriage may be registered under Special Marriage
Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 26-09-2017. After that no objection will be entertained and marriage will be
registered.

Issued today on 25" day of July, 2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi, H. P.

In the matter of :—

1. Sh. Gulshan s/o Shri Ganga Ram, Village & P. O. Gagal, Tehsil Balh, District Mandi,
H.P.

2. Smt. Heena Verma d/o Sh. Padam Dev, r/o Village & P.O. Maloh, Tehsil Sundernagar,
District Mandi, H. P. at present wife of Sh. Gulshan s/o Shri Ganga Ram, Village &

P. O. Gagal, Tehsil Balh, District Mandi, H. P.
.. Applicants.

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Gulshan s/o Shri Ganga Ram, Village & P. O. Gagal, Tehsil Balh, District Mandi, H. P.
and Smt. Lata Kumari d/o Smt. Heena Verma d/o Sh. Padam Dev, r/o Village & P.O. Maloh, Tehsil
Sundernagar, District Mandi, H. P. at present wife of Sh. Gulshan s/o Shri Ganga Ram, Village &
P. O. Gagal, Tehsil Balh, District Mandi, H. P. have filed an application along with affidavits in
the court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 28-06-2017 according to Hindu rites and customs at Village & P. O. Gagal,
Tehsil Balh, District Mandi, H. P. and they are living together as husband and wife since then.
Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 26-09-2017. After that no objection will be entertained and marriage will be
registered.

Issued today on 26" day of August, 2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi, H. P.

In the matter of :—

1. Smt. Hem Lata aged 22 years d/o Shri Sukhwant Singh, r/o Village Badhya, P.O.
Bhangrotu, Tehsil Sadar, District Mandi, H. P.

2. Mohd. Mojahid Ansari s/o Shri Mohd. Shamshad Ansari, r/o Village Shrinagar, P.O.
Pir Painti, Tehsil Bhagalpur, Bihar, Presently resident of c/o Babu Pansari s/o Sh. Mohan lal,
Village and P.O. Bhojpur, Tehsil Sundernagar, District Mandi, H. P. .. Applicants.
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Versus

General Public .. Respondent.
Subject.—Application for registration of marriage under section 15 of Special Marriage Act, 1954.

Smt. Hem Lata and Sh. Mohd. Mojahid Ansari applicants have filed an application
alongwith affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 09-12-2013 according to Hindu rites and ceremonies
and they are living together as husband and wife since then, hence, their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 23-09-2017 after that no objection will be entertained and marriage will be
registered.

Issued today on 16-08-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Office-cum-SDM,
Sundernagar, District Mandi (H.P.).

In the Court of Shri B. S. Atri, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Smt. Asha Sharma w/o Late Shri Rama Kant Sharma, r/o Shankuntla Niwas, Village & P.
O. Shoghi, Tehsil & District Shimla, Himachal Pradesh.

Versus

General Public .. Respondent.

Whereas Smt. Asha Sharma w/o Late Shri Rama Kant Sharma, r/o Shankuntla Niwas,
Village & P. O. Shoghi, Tehsil & District Shimla, Himachal Pradesh has filed an application along
with affidavit in the court of undersigned under section 13(3) of the Birth & Death Registration
Act, 1969 to enter the date of birth of his son named—Mr. Puneet Sharma s/o Smt. Asha Sharma
w/o Late Shri Rama Kant Sharma, r/o Shankuntla Niwas, Village & P. O. Shoghi, Tehsil & District
Shimla, Himachal Pradesh in the record of Secy., Birth and Death, Gram Panchayat Thari, Shimla.

SL. Name of the family member Relation Date of Birth
No.
L. Mr. Puneet Sharma Son 01-09-1981

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding enter the name & date of birth of above named in the record of Gram Panchayat Thari,
Shimla may file their claims/objections on or before one month of publication of this notice in
Govt. Gazette in this court, failing which necessary orders will be passed.
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Issued today 07-09-2017 under my signature and seal of the court.

Seal. B. S. ARTI,
Sub-Divisional Magistrate,
Shimla (R), District Shimla.
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